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LEGISLATIVE ASSEMBLY.

Tuesday, 3rd July, 19235.

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr, President was in the Chair,

QUESTIONS AND ANSWERS.

Coarrer Manzin Pavace, Lecknow,

*Lala Girdharilal Agarwala : 1. Does the Chatter Manzil Palace
in Lucknow belong to the Government of India or the Government of
the United Provinees for purposes of maintenance and repairs and receipt
of rents and profits ?

2. Is it a fact that the said P’alace. has been rented to the United
Service Club, if so, when does the lcase expire ?

3. Will the Government be pleased to state the expenses connected
with and income from the Palace during the last 5 years and the profit
or loss during that period, also stating to whose account the income was
credited and the expenditure dchited ?

4. Has it been considered whether that Palace after some alterations
can accomniodate the United Provinces. Legislative Couneil ?

The Honourable Sir Basil Blackett : (1) The Chatter Manzil Palace
in Lueknow is under the control of the Government of the United Pro-
vinces for purposes of maintenance and repairs and receipt of rents and
profits.

The Government of India are not concerned with parts (2) to (4) of
the question, and have no information.

CONCESSIONS T0 CIVIL SUB-ASSISTANT SURGEONS.
64. *Dr. H. 8. Gour : (1) Will the Government be pleased to state
vhether it is a faet :

(¢) "that the Government invited the Civil Sub-Assistant Surgeons
to volunteer their services for general military service as per
letter No. I1.-4509, dated 29th May 1916 ?

(b) That in that letter it was distinetly stated that such volunteers

" shall get the same field concessions as were granted to mili-
tary Sub-Assistant Surp:eons ?

(¢). That a number of Civil Sub-Assistant Surgeons volunteered
their services and were cmployed on military duty for
different purposes and on different fields ¢

(d) That on the close of the War the Civil Sub-Assistant Surgeons
applied for War gratuity, but it was refused on the ground
thast they had received additional privileges and eonces-
isions whilst employed on military duty, and were not there-
fore eligible for the gratuity ?

(4199 )
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4200 LEGISLATIVE ASSFMBLY. ‘[3kp Jury 1923.

(2) Will the Government be pleased to state whether this condition
was cver disclosed to them before or during the continurnce of their
employment ? . )

(3) Will the Government be pleased to state as to when was this
condition laid down and when it was communicated to the Sub-Assistant
Surgeons already employed on military duty in accordance with the terms
of letter No. H.-4509, above referred to ?

Mr. E. Burdon : (1) (a¢) and (b). In the Army Department lgttét
quoted, civil sub-assistant surgeons on military duty who were willing to
undertake liability for field service out of India and on expeditions on
‘the frontier, were offered certain special terms, which included the grant
of ficld serviee eoncessions, ‘‘ as applicable to military sub-assistant sur-
geons of corresponding standing.”’

" (e) Yes. ;

(d) Tn April 1920, claims to war gratuity were preferred by two
civil sub-assistant surgeons on military duty. The matter was fhen taken
up generally and it was deeided.that the gratuity should not be granted
to this class of sub-assistant surgeons on the grounds statect in this part
of the Honourable Member’s question, and on the fur'the.r ground that a
war gratuity is not a field service concession.

(2) and (3). The grant of a war gratuity was not one of the con-
“ditions of service on which civil sub-assistant surgeons volunteered for
and were employed by Government on military duty during the Great
War. In fact, the grant of such a gratuity was not contemplated until
after the armistice, and then only when a gratuity had been granted by
His Majesty’s Government to British troops.

Wanr Graturry ror Civin Sus-ASSISTANT SURGEONS.

¢5. *Dr. H. 8. Gour : Is it a fact that the Government of India have
-granted War gratuity in the case of some Civil Sub-Assistant Surgeons
employed on military ‘duty, as for instance, in the case of one Mr. V. @.
Kamat, while it was refused in the case of other Civil Sub-Assistant
Surgeons theugh both had volunteered under exactly -identical conditions
embodied in letter No. H.-45(19 ?

Mr. E. Burdon : The Government of India have no information of
the cases to which the Honourable Member rcfers.

Rerusit, oF War Geratvrry To Civir. SUB-ASSISTANT SURGEONS.

€06, *Dr. H. 8. Gour : Is it a fact that some of the Civil Sub-Assistant
Surgeons applied for War gratuity and that the Government of India
declined to grant it on the general ground that it was not admissible in the
case of Civil Sub-Assistant Surgeons because they had received additional
privileges and coneessions, but that when the attention of the Government
of India was drawn to the fact that they had themselves granted War
- gratuity to some Civil Sub-Assistant Surgeons whose ease.was in no way
distinguishable from those of the applicants, the Government of India
-merely said that they did not svish tc reconsider their previous order 1

‘Mr. E. Burdon : The answer to the first part of the quéstion is in
the -affirmative, The Government of India have no imormation of the

% . . ®



. QUESTIONS AND ANSWERS. .4201
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cases referred to in the second part of the Honourable Member’s question.
There was however only one general decision of the Government of India,
namely, that Yar gratuity should not be granted to Civil Sub-Assistant
Surgeons and if the gratuity was paid in any individual instance, it must
have becn in error. ,

Mr. K. Ahmed : Du Government propose to revise their erders if
they were illiberal, irregular and wrong on principle ?

. Mr. E. Burdon : Tle ordeis of the Government of India were not
irregular and it is not proposed to revise them.

Mr, K. Ahmed : In view of the question put with regard to one
Mr. V. G. Kamat—Question No. 65, I think—and the answer alrecady given

----------

Mr. President : We have passed No. 63.

Mr. K. Ahmed : Wc have passed that question, Sir, but the reference
is there. . If it is obvious that the (Government have committed wrong, do
they propose to revise their order ?

CrassirgcaTioy oF Sus-AssiSTANT SuraeoNs ror War Grareity.

67. *Dr. H. 8. Gour : (a) Isit a faet that all Sub-Assistant Surgeons
whether Civil or Military were for the purpose of War gratuity to be
treated as Subedar, Jamadar and Warrant Officers according to the length
of their service and that in India Army Instruction No. 689 of 1919, dated
12th August 1919, it was distinctly stated that Sub-Assistant Surgeons
will rank as Subedars, Jamadars and Warrant Officers according to the
length of their service in accordanee with the terms of that Gratuity
Order ¢

(b) If so, on what ground do the Government now refuse to pay
gratuity to the Civil Sub-Assistant Surgeons, who come within the terms
of the Army Instruction No. 689, above referred to, and who have complied
with all its terms and of the terms of their bond in which the Government
had agreed to give them the same field coneessions as were granted to
Military Sub-Assistant Surgeons ?

Mr. E. Burdon : (a) The answer is in the negative.

“The decision to grade sub-assistant surgeons in ‘military employ as
Jamadars, Subedars; ete.,, had no connexion with the decision to grant
a war gratuity.

(b) The war gratuity was authorised primarily for certain eclasses
of individuals in permanent military employment : it was not a field
service concession : Sub-assistant surgeons temporarily® drafted from
civil to military employ had no claim as of right to it : and Government,
in the exercise of their discretion, decided that the gratuity should not
be extended to this class.

Disaprtities oF INpiaNs IN NaTad.,

68. *Dr. H. 8. Gour : (1) Will the Government be pleased to state
whether it bas received any cablegrams from the Natal Indian Congress
on the subject of new disabilities imposed upon the Indians there ¥ If so,
what action did the Government take 1 .

(2) "Will the Government be pleased to lay on the table a copy of the
four Natal Ordinances affeoting Indians 1

. R 'y
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(3) Did the Government make any representation in the interest of
Indians ¢ If so, will the Government be pleased to lay on the table a copy
of its representation made to the Union Government and of ‘the replies, if
any, received therefrom ?

Mr. M. 8. D. Butler : :1) The Government of India received both
letters and cablegrams from the Natal Indian Congress in regard to the
four ordinances recently introduced in the Natal Provincial Counecil.
They at once made telegraphic representations to the Government of the
Union of South Africa regarding all provisions which appeared likely
to affect Indian interests adversely. ’

(2) Copies of the four Natal ordinances in the form in which they
were published in the Natal Official Gazette, dated the 15th March 1923,
will be supplied to the Ionourable Member. The final text of the three
ordinances that have been passed and have received the assent of the Gov-
ernor General is not yet available.

(3) The Government of India do not consider that it wouldebe in the
public interest to lay either their representations or the replies of the
Union Government on the table. The Honourable Member may, however,
rest assured that the Government of India are and have been fully alive to
the importance of the interests at stake.

Mr. T. V. Seshagiri Ayyar : May I ask a supplementary question,
Sir ¢ Is there any objection to the representation made by the Govern-
ment of India to the Natal Government being circulated among the Mem-
bers of this House ?

The Homourable Sir Narasimha Sarma : The matter will be con-

sidered. .

. Dr.H. 8. Gour : This is 2 qacstion on which the public in this country
feel strongly, and in view of the strength of public feeling, will the Govern-
ment be pleased to state to the Members of this House, either individually
or collectively, the course of negotiations that are proceeding in the direc-
+ion of combating the Ordinances which have been passed and have
received the assent of the Governor General.

The Honourable 8ir Naracimha 8arma : Government will be able to
make as full a statement as vossible when some of the Resolutions on this
sabjeet eome up on the 10th.

Dr. H. 8. Gour : Will the Government in the meantime take mea-
sures that the South African Government does not hurriedly legislate so
as to cause disabilities to Indians in South Africa and further that action
under the Ordinances is suspended in the interval ¢

The Honourable 8ir Naraisimha S8arma : There is no likelihood of
any action under the Ordinances being suspended but with regard to
future legislation contemplated, there is no likelihood of its being pro-
ceeded with in the immediate future. '

_ 8ir Deva Prasad Sarvadhikary : In view of what the Honourable
Sir B N. Sarma has just been good enough to tell us, does he not consider
that it \voul.d' be useful for the purpose of the debate on the 10th July and
for economising time in that conncetion that the announcement that he
proposes to make then should be made earlier. The ground may be thus

. ¢



. . QUESKTONS AND ANSWERS, 4203
cleared and the House may be in a position to come to a decision on con-
sidered mate¥ials. If the announcement is delayed, it would be rather
difficult for the House to come to any conclusion with regard to the points
that are likely to be raised in the debate.

#Mr. K. Ahmed : I that not a matter of opinion, Sir 1

The Honourable 8ir Naragimha Sarma : I do not think that any dis-
losure with regard to the nature of the negotiations between the South
g.frjcan Government and the Government of India would very materially
affect the course of the discussion on the 10th. The Ordinances have been
passed *and have received the assent of the Governor General and are
actually law of the land. With regard to the question of segregation, it
is engaging® the attention of the South African Government. We have
made representations and we propose to make representations and we
shall try our level best to see that the Ordinance is not passed in a way
detrimengal to the interests of the community.

Dr. H. 8. Gour : May I inquire cf the Government, Sir, if they have
received a egblegram yesterday, as I did, from the South African Indians
stating th#® the Ordinances have been put into operation with all their
vigour in the case of Indians and that they are suffering from disabilities
which are intolerable in the present circumstances ?

Mr. President : In a metter of that kind, the Honourable Member
had better give notice.

Restirs or O’Dosxgnt Circurar.

69. “Mr. B. Venkatapatiraju : 1. Will the Government be pleased
to state the result of the O’Donnell circular about the Indianization of
services and the reeraitment of I. (. 8. Officers 1

2. Whether the Government of India received any replies from the
Provineial Governments and to what efiect ¢

3. Whether the Government of India changed its policy since the issue
of that circular ¢ .

4. Whether the Seerctary of State expressed any opinion regarding
the circular and whether it would he published ¢

5. Will the Government be pleased to place on the Editor's table the
circular and the replies of the Provincial Governments thereto ¢

The Honourable Sir Malcolm Hailey : The correspondence will be
eonsidered by the Royal Commission, and the Governmegnt of India do
not propose to make public the opinions of any of the authorities mentioned
or to lay the papers on the table.

Repucrion or Imperiat Service' Cabre.
70. *Mr. B. Venkatapatiraju : Will the Government be pleased to
state whether any Provincial Government recommended the reduction of

the number of Imperial Service cadre serving in the Provinces and, if so,
the result thereof ?

'l'hp Hogourable 8ir Malcolm Hailey : T fecl some  difficulty in
answering. this question as it is rather vague. If the Honourable Member

will kindly state more definitely what information he requires, T shall
endeavour to oftain it for him ; but if his enquiry refers to the replies to

L4
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what is known as the O’Donnell cireular, I would invite his attention to
the answer I have just given to his Question No. 69. ¢

StrExGTH OF IMPERIAL Skrvick CabDre.

71, *Mr. B. Venkatapatiraju : Will the Government be pleased to
state the number of persons serving in India of the Imperial service eadre in
1916 and in 1923 and of whom how many are Europeans and Indians
respectively ¢ . !

The Honourable 8ir Malcolm Hailey : In view of the labour® and
expense involved Government regret that they arc not prepared to supply
these statistics, but the Honourable Member will obtain some ‘information
from the answer io Mr. N. M. Joshi’s unstarred Question No.,44.

INcrease 1x Pay, erc., sixce Rerorus,

%2. *Mr. B. Venkatapatiraju : Since the date of Reforms what
increases have been made in pay, allowances and pensions and on what
date or dates * Whether it is cerrect te state that the emoluments are
increased by 50 per cent. in the civil and 100 per cent. in thimilitary ¢

The Honourable Sir Basil Blackett : I regret that 1 canngt under-

. take to give a reply to a question so vague and general in its terms. There
has been no general revision of pay, allowances, and pensions since the date®
of the Reforms in the casc of Government servants. paid from Central

Revenues. The statement in the last part of the question is certainly not
eorreet in the form in which it is made.

Mr. B. Veuksatapatiraju : Is tihe Ilonourable Member aware that in
the Inchcape Committee Report they have stated that there is an increase

in civil expenditure of about 50 per cent. and in the military of about 100
and odd per cent. since 1913-14 ?

The Honourable 8ir Basil Blackett : The answer is in the affirmative.

INDIANIZATION OF THE ARMY.

73. *Mr. B. Venkatapatiraju: 1. Will the Government be pleased
to state whether the Government of India sent any despatch on the
Indianization of the army in India to England and if so, to what effect
and whether it would be published ? .

2. Whether the present proposal to Indianize 8 units is in conformity
with the views expressed in the above despatch 1 -

3. Whether there was any difficulty in securing Indian Officers to
the aforesaid 8 units and if so, the reasons thercfor ?

4. How long would it take to Indianize the whole army in India at
this rate ? )

5. Is the Government taking any steps to make India self-reliant and
self-dependunt in the military defence of the country and if so, whether
1t would bLe published ?

Mr. E. Burdon : 1 and 2. The Government of India corresponded

. with the Secretary of State by despateh onThe subject of the Indianisation
of the Indian Army but they do not propose to publish the correspondence
or to disclose details of its contents.



*

3. The attention of the Ilonourable Member is invited to the reply
which I-gave yesterday to the question asked by Sir D. P. Sarvadhikary.
No other difficulty has, so far, been experienced.

4. In the statement which I laid on the table of this Assembly on the
14th Mareh last, it was explained that the earliest date by which the 8 units
could be completely officered by Indian officers who had the same career
and promotion as British officers would be approximately 22 or 23 years,
this being roughly the time which it takes for a subaltern with a few

e years’ service to become a Lieuienant-Colonel and qualify for command.
It*will be obvious that it would take approximately the same time to
Indiapise every other unit, once Indianisation had been decided upon
and suitable officers were forthcoming. Attention is invited, however,
to the last paragraph of the statement which I made on the 14th Marech.

5. In®the past few years, steps have been taken by Government to
improve the capacity of Indians to defend their country and to inerease
their opportunities of doing so. The measures undertaken for this pur-
pose hgve invariably been published either within the Legislature or out-
side it. At the present moment, Government have nothing new to
announce., '

EpucaTioN or STULEN:S.

7.k -iir. B. Venkasepatiraju : In the matter of Budgelary provision
of one crore and 28 lakhs and odd for Eduecational and Instructional estab-
lishments (A), will the Government be pleased to state how many students
arce being cducated and how many of them arc Indians and how far this
education would enable Indians to get into the commissioned ranks in the
army ¢!

Mr. E. Burdon : The total number of students under training is
approximately 7,550 ; of these rather more than 4,000 are Indians. These
fignres include 601 medical pupils at medical colleges and schools, of whom
805 are Indiuns, Apart from the medieal pupils, the students under train-
ing are all personnel already employed in the army, and the education which
they are receiving is technical and professional. The education is not
designed primarily for the purposc of enabling the students to become
commissioned offeers but the qualifications which are given by certain of
the courses are required for promotion, for example, to a Viceroy’s com-
mission. The armv cducational and instructional cstablishments referred
to in this reply are entirely different from the Royal Indian Military College,

" Dehra Dun, and from Sandhurst, where boys are educated for the purpose
of qualifying for a King’s commission, and entering thg army as officers.

Scaoor or CooKkrny.

75. *Mr. B. Venkatapatiraju : In the school of cookery eosting 34,890
how inany students are being trained and whether a King's commis-
sioned officer on 1,000 Rs. per mensem is employed to be in charge and
whether he is an expert on cookery ¢

Mr. E. Burdon ;: The answer to the first part of the Honourable Mem-
ber’s question is that 5 ordinary courses of instruction are held every year,
each course lasting for a period of six weeks. 60 British and 50 Indian
cooks are trained at each elass. In addition, two courses, each lasting for

QUESTIONS AND ANSWEES. 4206°

-
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a penod of 12 weeks, are held for master cooks. The number of master
codks in each class ir 20

To the second and third parts of the question the answefs are in the

affirmative.
Azuy EpvcatioN., |

76. Mr. B. Venkatapatiraju : Regarding army education costing 33
lakhs 79 thousand and odd will the Government be pleased to state whether
the British War Office is contributing anything for educating British
Troops

Mr, E. Burdon : No monetary contribution is made by His Majesty’s
Government for the purpose mentioned by the Honourable Member. EBach

British unit proceeding to India is, however, provided (free.of cost to
India) with a ©* Unit Library ’’.

™~

INDIAN AND ANGLO-INDIAN NURSES.

77. *Mr. B. Venkatapatiraju : Out of 266 nurses employed at a cost
of 8} lakhs whether any of them arc Indians and Anglo-Indians and

whether none arc available ¢ °

Mr. E. Burdon : Of the 266 nurses 55 are Anglo-Indians and none
is Indian.

So far as the Government of India are aware, no Indian nurse has
ever applied for employment in an Army hospital, while the number of
Anglo-Indians applving for employment barely meets requirements.

Ircreasz IN Rovat AxMy MEebpicar. Corrs.

78. *Mr. B. Venkatapatiraju : Will the Government be pleased to
state why an increase of ouc officer of Royal Army Medical Corps from

293 to 294 increased the expenditure from 37 lakhs to 39 lakhs and
15 thousand ? N

Mr. E. Burdon : The establishment of officers of the R. A, M. C. in
India has not been increased by one officer. The difference detected by
the Honourable Member is due to the omission, through inadvertence, of
one officer in the budget for 19%2.23. The inerease in expenditure is
accounted for, apart from the inclusion of the officer referred to, by the
higher proportion of senior officers on duty in India in 1923-24.

Inpians 1N INp1iaN MEebicsn Servick.
79. *Mr. B. Venkatapatiraju : Are there any Indians, in the Indian
Medical Service of 448 officers costing 47 lakhs and odd, employed ¢ Is

there time scale of salaries fixed to increase the expenditure by Rs. 30,000
after reducing 4 officers ?

Mr. E. Burdon : Of the 448 I. M. S. officers in military employ 260
are Indians. The increase in expenditure in this year is due to the higher
proportion of senior officers to the total number employed.

Pay is regulated by a time scale.

INDIANS AND ANGLO-INDIANS AS ASSISTANT SORGFROXS.

80. *Mr. B. Venkatapatiraju : Ilow many Indians and how many

“Anglo-Indians are employed out of 394 assistant surgeons and 789 sub-
assi’stant surzeons in the army ¢

.
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Mr. B. Burdon : All the assistant surgeons are EprOpeans and Anglo
Indians: whjle the sub-assistant surgeons are all Indians.

Dories or Rovar Arydy Mepicat Cores.

“81. *Mr. B. Venkatapatiraju : What duties were being performed
by 450 Royal Army Medical Corps ranks costing ncarl.y 6 _lakhs in 1922-23
and how is that work arranged without costing a{:ythmg in 1923-24 ?

Mr. E. Burdon : The R. A. M. C. other ranks in India perform the
recoenised duties of that Corps which are connected with the care and
nursirrg of the sick of British troops. The estimated expenditure on
acenunt of the payv and allowances of these other ranks for the year 1923-24
will be found under head I, page 22 of the budget estimates.

Loss or CasH, STORES, rTC.

82. *Mr. B. Venkatapatiraju : Will the Government be pleased to
state (@) the actual losses entertained under separate heads, loss of
cash, Stores in transit, Stores in charge, fluctuations in prices of stores,
issue of ‘st8res at consession rates and sale of surplus steres for the years
1920-21, 1921-22, 1922-23, anc¢ why increased amounts are budgetted
for 1923-24, namely, 17 lakhs for supply depot losses, 3 lakhs for méchani-
cal stores, 17} lakhs clothing and book depots, 204 lakhs on ordinance
depots and why the loss on turnover of maintenance of mobilization
reserves amounted to 23 lakhs in 1922-23, and only 1.3|5 lakhs in 1923-24 ?
(b) Whether any or what steps arc being taken to minimise the losses
incurred year after year ?

Mr. E. Burdon: (a) and (b). The Honourable Member’s question
apparently refers to certain entries in the Army- Estimates under Head II.
Previous te 1921-22 the Army aceounts were not maintained on a costing
basis, and it is, therefore, not possible to say from the accounts what
the losses were under the various heads mentioned by the Honourable
Member in the yemrs previous ¢ 1921, The budget for 1921-22 was the
first one prepared wnler the ecsting system, and in the absence of data,
generally speaking, no provision wis made in it for lcsses of the various
classes ; and the sanie procedure was repeated in the budget for 1922-
23, for at the time when that budget was prepared also, sufficient data
was not available to allow of the nccessary provision being made. The

accounts for 1921-22 show the followicg losses under Head II :
® Rs.
Loss of cash .. .. - 19,032
Loss of stores in transit .. . 18,34,118
Loss of stores in charge .. .. 13,40,194
. Loss by fluetuation in priees of stores .. -12.32.866
i Loss in issue of stores at concessional rates 3,27,225
Los§ on sale of surplus stores .. .. 3,76,670

These figures may not, however, be absolutely complete as 1921-22
was' the first year in which the accounts were prepared’ on the costing
basis. The accounts for 1922-23 are not yet complete ; but, when pub-
lished later on, they will give similar information for that year,

L]
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In the budget for 1923-24 provision has been made for normal losses
arising out of the ordinary course of business at the various militdry store
depots, as well as for special losses arising out of the salt of surplus
stores to give effect to certain recommendatlons of the Inchcape Committee.
These special losses will arise from the fact that it will not be possible
to dispose of the articles at the Stock Book rates at which they are held
on charge in the military store depots of v arious classes. The amounts are
separately shown in the Army budget for 1923-24.

~ The reason why the loss on turnover of maintenance of mobilization
reserves in Supply Depots in 1923-24 is expected to be much less than in
1922-23 is that with reference to a recommendation of the Inchcape Com-
mittee it is contemplated to make large reduetions in the bilk of the
mobilization reserves themselves. One of the objects of intrqducing the
costing system of accounts in the Army was to bring these various losses
prominently to the notice of the administrative and financial authorities,
so that 2ction miglt he ‘aken 1o minimise them. Action in this direction
has alrcady been tiken ; and it may be mentioned that, ap&rt from
special losses likely to arise from the sale of surplus stores, the provision
in the budget for 1923-2% is mainly based on the allowancer passed by
the Inchcape Comn-ittee for normal lesses which are bound to arise in
the ordinary course of business at the various military store depots.

Mr. B. Venkatapatiraju : May 1 know what the actual loss is 7 Was
there a defaleation committed in cftice ¢

Mr. E. Burdon : That is one of the causes. (The Honourable Sir
Malcolm Hailey : ¢ The Rs. 15,000 ? °*)  Yes, the Rs. 19,000.

Trarvine or IxpiaNs ror Ain Force.

3. “Nx. B. Venkatapatiraju : Will the Government be pleased to
state whether any arrangement is made to train Indians for the Royal
Air Force when they are spending one crore and 83 lakhs for it, having
provided specially a Royal Air Toree School in India ?

Mr. E. Burdon : The Royxl Air Foree school to which the Honour-
able Member refers nc longer exists. Tt was established for the purpose,
merely, of completing the flying education of pilots already comuis-
sioned in the Royal Air IForce : but it was abolished last year as being
uneconomical : and only fully trained pilots are now sent to India.

Indians are not yet cligitle fer admission to the Royal Air Foree,
as such. A propusal to make them eligible for admission which was
set on foot some time ago has not been agreed to. At present Indians -

are only emplo¥ed in connexion with the Royal Atr Foree in the Indian
Technical Section, Roval Air Foree, India.

Reovcrion or Raitwiy WoRrkING EXPENDITURE,

84. “Mr. B. Venkatapatiraju : Will the Government be pleased to
state the steps taken by the Government of India in securing the reduction
of workmg expenditure of railways in the light of the Inchcape Com.
nmittee’s eritieism that the present scale of expenditure is not essential to
the efficient and safe working of the lines ?

.. Mr. G. G. 8im: The Honcurable Member is referred to the reply
given yesterday by the Honourable the Finance Member to- Question
No. 15 by Dr. Sir D. P. Survadhikary.

.
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] Inpoatev Coar oy G. I. V. RaiLway

85. *Mr. B. Venkatapatiraju : (¢) Will the Government be pleased
to state whether tie Governmnent sanctioned the transaction of Great
Indian Peninsula Reilway in importing coal at Rs. 52.3/4 per ton when
Indian coal at 143 Rs. per ton was avuilable at the time %

(b) Who is respons:ble for lengr terne contraets entered into for the
supply of coal at high prices condeianed by the Inchcape Committee
as being absurd and undesirable and whether any tenders were called for
before entering into this transaction f

*The Honourable Mr. C. A. Innes : (¢) The Honourable Member is
referred to the answer given to a similar Question No. 27 by Mr Joshi
on the same subject.

(b) The Railway Board was respousible for placing the three years
contracts for the supply of coil to the State Railways. It is not con-
sidered that the prices are disadvautageous to Government and the
Honotrable Member is not correet in- stating. that the Retrenchment
"Committee condemned the long term contract as absurd and undesir-
able. ¢ '

The ccntracts were placed by the Railway Board on offers made by
the Collieries after negotiations ; before conclusion they were carefully
considered in consultation with the Company railways who placed similar
contracts at the same time,

Mr. B. Venkatapatiraju : Ilave the Inchcape Committee approved
of these long term contracts ?

The Honourable Mr. C. A. Innes : The actual words of the Incheape
Committee are that it is open to guestion whether long term contraets are

desirable. That is not the same thing as saying that long term contracts
are absurd and undesirable.

COMPENSATION ¥OR ARTICLES LOST ON RalLways.

'86. “Mr. B. Venkatapatiraju : What steps were taken for reducing
the charges for compensation for articles lost or damaged in railway transit
and more especially in the B. B. and C. I. Railway ? ‘

The Hononfablg Mr. C. A. Innes : Apart from the improvement of
general transportation conditions whick affeet this particular item of

;{Xpenditure, investigation is being made on the following general
ines :

* -

(a) Adeption of a systom of lock-rivetting wagons.

(b) Reorganisation and improvement of the watch and ward staff
on railways.

(¢) Improvement of police and detective organisation.

(d) Improvement in lighting station yards and sheds.

(e) Surprise checks of wagons en route.

(f) Inercased provision of closed zoods sheds and cages for parcels.

(g) Particular attentior to the marking and addressing of
gends tendered for despatch. _B

2. Detailed information as regards the Bombay, Baroda and Central
I_nd;q Railyay is not available, )

. L
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TRAINING OF INDIANS IN RAILWAYS. »

87. *Mr. B. Venkatapatiraju : Whether any and what steps are being
taken in the systematic training of Indians as Railway Officials and sub-
ordinates to secure the maximum cof efficiency with a minimum of cost ?

The Honourable Mr. C. A. Innes : The information desired will be
found in paragraph 34, Volurce 1 of the Indian Railway Administration
Report for 1921-22.

Purcasse o Raiway Maregians IN LoxDoN.

88. *Mr. B. Venkatapatiraju : (2) Whether it is a faet that the
company-worked Railways purchase their Railway requircments in
London through their Beard of Direciors with funds provided by the
Government- of India and (b) whether the Government exercise any,
and if so what contrel te sec ihai the articles are purchased in cheap
markets at fair market value ?

The Honourable Mr. C. A. Innes : It is a fact that the Company-
worked Railways purchase the storces they require from London through
their Boards of Directors with funds provided by the Government of
India.

Economy in such purchases is in the interests of both the Company
and Government.

Government do not exercise control in detail over such purchases.

AvrrocaTiox or RaiLway CHARGES.

89. *Mr. B. Venkatapatiraju : Whether it is a fact that the Home
Office charges of Companies were borne by the Railway Revenue (gross
receipts) while the Government supervisory charges were not wholly
debited to the same and if so, what steps will be taken to recover the whole
amount from the gross receipts of Railway Revenue ?

Mr. G. G. 8im : The answer is in the negative. Under the terms of
the contract, London Office expenses as well as the charge on account of
audit, supervisicn and control by the Secretary of State which is re-
covered at a fixed rate per half year per mile worked are alike included
‘in the working expenses of a company-worked railway. The attention
of the HHonourable Member is invited to the reply given to Rai Bahadur
G. C. Nag’s Question No. 38 on the 6th September 1922,

Revision or INpian RaiLways Acrt.

90. *Mr. B. Venkatapatiraju : Whether the Government propose
to introduce a measure ‘o modify the Indian Railways Act, 1890 gt an
early date with a view to remedy Qefeets in the existing Act 1

The Honourable Mr. C. A. Innes : The Government do not propose at
present to introduee a Rill to amend the Indian Railways Aect. They
are at present fornmlating provisional proposals for the establishment
of a Rates Tribunal. If such z Tribonal is established, they will consider
the suggestion in paragraph 157 of the Aeworth Committee’s Report.

TeatniNe or MecHANICAL ENGINEERS.

91. *Mr. B. Venkatapatiraju : In view of the statement that ex-
tensive schemes for the training of Mechanical Engingers is under consi
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deration whether the Government will be pleased to state the number
of persons under training and how n.any of them are Indians and how
many Angl.o-Indians ?

The Honourabl